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(c) The excise duty on furnace oil 
was reduced from Rs. 71-70 to 
Ra. 4011 per tonne w ith efTect from 
IMh January , 1966 and to Rs. 5 23 
per tonne w ith effect 26th
August, 1966. The points raised in 
the representations are under exam i
nation.
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River Steam Navigation Company

'"133. Shri Hem Barua:
Shri H ari V ishnu K am ath: 
Shri Surendranath Dwivedy:

Will the M inister of Transport, 
Aviation, Shipping and Tourism be
pleased to .stale;

(a) w hether it is a fact tha t the 
River Steam  Navigation Company 
plying their boats in the  B rahm a
pu tra  have decided to stop their sei'- 
vice.s; and

(b) if .so, the reasons therefor?

The Minister of Transport, Aviation, 
Shipping and Toarism (Shri Sanjiva 
Reddy): (a) and (b). The river ser
vices provided by the  Rivers Steam 
Navigation Company Lim ited on the  
C alcutta-A ssam  route have been 
suspended since September, 1965 on 
account of the hostilities w ith  Pak is
tan, Ag regards its o ther activities,, 
the fu tu re  of the Company is un d er 
Governm ent’s consideration.

Import of Foodfrains from U.S A.

^434. Shri Indrajit Gupta;
Shri Hem Raj:
Shri P. Knnhan;
Shri Imbichibava:
Shri M. N. Swamy:
Shri Maheswar Naik:
Shri P. C. Borooah:

Will the M inister of Food, Afrioul- 
ture. Community Development and 
Cooperation be pleased to state:

(a) w hether it is a fact that the 
P.L. 480 agreem ent for im port of 
foodgrains from  U .SA. w ill be re 
placed by the  new  ‘Food for Peace’ 
legislation enacted in tha t country;

(b) w hether the said legislation 
prohibits any food shipments to na 
tions trad ing  w ith N orth Vietnam or 
Cuba; and

(c) if so. G overnm ent’s reaction to 
the implied restrictions oa India’s 
sovereign trading rights?

The M inister of State in the  Minis
try  of Food, Agriculture, Community 
Development and Cooperation (Shri 
Govinda M enon): (a) At present the 
Food for Peace Program m e of th e  
U.S.A. is being implemented through 
the A gricultural Trade Developmeni 
and As.sistance Act of 1954 of U.S.A., 
also called Public Law 480. This Act 
has been amended by the “Food for 
Peace Act 1966”,

(b) This legislation denies PL-480' 
sales agreemenl.s with countries 
which are covered by the following 
clause in that legislation:

“For the purpose only of sales
of agricultural commodities




